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SRO S4S- Whereas, on 25.0!l.20 18, Polit:c: St<~tion. Chari-e-Sharief 
received an information through reliable source ... rh<~t '>t>rnt' un l{l)own gunman 
fired upon Selection Grade Constabk 1'\ultar Sin~lr ~o. H 1/ AP-J.3rh Bn. 
deployed for guard duty at the Shrine of Sht:ikh ~onr-Ju-Om Noorani (RA) at 
Chari-e-Sharief, with the intension to I< ill hun and :.n;m h hi!, service rifle and 
in the incident the said constable got injured senousl_v . .tnt.! 

2 . Whereas, in this connection, a case n R Nu OGt '10 t 8 U / S S92, 7 /27, 
Arms Act, 1959 came to be regis tered m the Pol i~t· Station, Chari-e-Sharief; 
and 

S. Whereas, during the course of ill\ csrigatit.Jil, l m c:.tigating Agency 
VISited the spot and took the lnJUrt:d t:oll~ta blc tv hu:.prt<ll tor treatment. The 
Investigating Officer(LO) prep~red injury memo/site plan anq recorded the 
statements of witnesses. The injured SG Constable alter ueing given the first 
aid at SOH Chari-e-Sharief, was referred to 92- Base Army Hospital, 
Badamibagh, Srinagar for speciahzed treatment. HO\..,•ever , he succumbed to 
his injuries and, accordingly, section S02 RPC was added in the case; and 

4. Whereas, during further investigation, ~mpty cartridges recovered 
on the spot and the clothes of the deceased were sent to FSL Jammu/ Srinagar 
for expert analysis and opinion. Besides, a Nlantti-Eco Van bearing 
Registration No. JKI.SC-5 19 1 was found unattended and parked at Tala~ 
Kalan, Chari-e-Sharief opposite to Yatri Nivas in a su,plctous manner without 
number plate in the front and a moulded numbe1 plate at the rear of the 
vehicle which was accordingly seized. On ascertain111g the particulars of the 
owner of the said vehicle, the driver namely Umar FarQoq Mir S/ o Farooq 
Ahmad Mir R/o Kawoosaibagh, Kakapora was arrested who revealed that on 
the day of occurrence, he alongwith other five act.:used persons namely 1. 
Tawheed Basheer Rathe•· S/o Bashir Ahmad Rather R/ o Laterbal Pampore 2. 
Mudasir Ahmad Wani S/o Guizar Ahmad \Vani R/ o Laterbal Pampore s. 
Imran Feroz Khan S/o Feroz Ahmad khan R/o Hassa n Wani Pulwama 4 . 
Shahid l{hursheed Rather S/o 1\hursheeu Ahmau Rather R/o Zagigam 
Rajpora Pulwama and 5. Shahid Mushtuq Baba S/ () ~{u::,htaq Ahmad Baba 
R/o Drabgam Pulwama hatched couspintc~ ne.tr 00\·ernm~nt Degree 
College,Pulwama and boarded the same 'ehidc The.' .llso removed the front 
number plate of the vehicle and moulded tht.· n:ar ntunhc• plate near Eidgah, 
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Hnnd<~) Splcndt' r w ithout I'Cg'ISt r <ttloll 111111 ih t 1· and !. ! : !· H ~ lwn-t'-.Sht~ rief to 
eM·c·ut" their plan. On rt:achiug CharH.:-~J, a r ld , th ~· JH U"lJ JWr:>om, parked 
the vehicle and Motor Cycle alongside tlw roitd .111d ··nu.:rcd mto the premises 
of Shrine fi·om the Main Gate and t:xecutcd the pln11 h) liring on the sentry 
Sgct. 1\ultar Singh at rear bunl<cr by a pb tol <.nau:ht d h1" SLR rifle and fled 
fi·om the spot ; and 
5, Whereas, in the course of im'e.stJg;Hion, it \\ il:- also tound that the 
accused persons were aftihated with T cn orist Oq~aniY.ntion namely JeM 
outfit as such sections 16,18 and 20 ULA(P) Act- 1 nc;-; '' ere also added in the 
case; and 
6 . vVhereas, during further course of in''t:Stl ''·nuon, the CDR of the 

~ 

accused persons were obtained, which mdicated that tHl tlu.: day of occurrence 
all the accused persons had come to Chari-c-Sharid' tog~.:th~J· for execution of 
their plan. The CCTV footage from Petl'ol Pump Za!oosa, Chari-e-5harie( 
where the accused persons have filled fuel in their vchtcle:., was also obtained 
which has been preserved in a pen drive and sealcu in presence of Executive 
Magistrate. Both the vehicles were seized. St'ltt:mcnrs of some witnesses we.re 
recnrdf'rl hPtnrf' rlw Magi-;rrate U /~ HH~ .:\ C r[ 'L ,,: 1J proc~:edings for 
forfeiture of vehicle Maruti Eco van bearing No. J I\ 1 :;~-:,J~ 1 were mJUate<.i 
and the matter in this regard ts pending with the Com11e tcnt Authority; and 
7. Whereas, the identification parade of the ac(~used persons was also 
conducted in presence of the Executive Magistrate 1 ' 1 Class Chari-e-Sharief. 
All the accused persons except one accused namely Shahid Mushtaq Baba S/ o 
Mushtaq Ahmad Bah R/o Drabgam Puhvama (who is still active militant of 
JeM outfit and is absconding with snatched SLR r111e) have been arrested. 
Further, on the basis of the birth certificate, one of the accused namely, 
Shahid I\hursheed Rather S/o Khursheed Ahmad Rather Rio Zagigam 
Rajpora Pulwama was found to be a Juvenile as such, was lodged in Juvenile 
Home, Harwan, Srinagar . However, he stands bail~d out by the Hon'ble 
Court; and 
8 . 'Whereas, during the course of 1twe-;dgation. tH mobile phones were 
recovered from the accused and have been sent l1> C'FSL, Chandigarh for 
expert analysis and the report in this regard is awaited : anJ 
9" Whereas, the investigation of the case has tlllnlly been concluded as 
challan U/S 302,592,120-B RPC 7/27 A Act anJ sedion 16,18,20, ULA (P) 
Act against accused persons ;and 
10. Whereas, the authority appointed by the State Go\'emment under Sub-
section (2) of section 1•5 of the Unlawful Acti·;:itles (PreventJOn) Act, 1967, has 
independently scrutinized the Case Diary (CD) file nnd all the othet relevant 
documents relating to the case and has come to a definite conclusion that this 
is a fit case for accord of sanction foJ' launching prusecution against the 
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II W hereas, aftel' perusing the Ca .... ,. I )J ~It ) , dw r• k\ ant ti1H.:111nents anti 
also taking into com;idct-ation the ub~>en ·• tiu n-./t. It'' ., of the Authority 
appointed under sub-section (~) of sectlu l) 1-.1 of th · Un la"' f'ul Activities 
(Prevenuon) Act, 1967, the State Government i~ cd dw '1ew that there is 
sufficient material and evidence av~tilabl e aga in~ t t he III'Cll!>i!d persons for their 
prosecution under the aforesaid provisions of law 

12. Now, therefore, in exercise of power:; co nfi~rred IJy ~ub-section (2) of 
section 45 of the Unlawful Activities (Prevention' -\ ct. 1961, the State 
Government hereby accords sanction to r. \ aunch1n~ prosccutjon against the 
below mentioned accused for the comm1ssion of otk ncc: punishable under 
sections 16, 18 and ~0 of the Unlawful ActJ\'ities (Pre' cntion) Act, arising out 
of FIR No. 06/2018 in Pollee Station, Chari-e-Sharief~-

1. Umar Farooq 1\llir Slo Farooq Ahmad .\fir !Uu llawoosazbag Kakpora 
fl. Taw/teed Bashir Rather Slo Bashir Ahmad Rather Rio Laterbal 

Pampore 
S. Mudasir Ahmad Wani Slo Guizar Ahmad Wani Ri o Laterba!Pampore 
4 Tmran FPrnz Khan Slo Fttroz Alwwd T<hau ,(, ,, ! /a3.>ttllLWa11i Pulwama 
5. Shahid Khurslteed Rather Slo [{fwr.~ht!erl . .<J,wwd H.atlter R/o Zagzgam 

Rajpora Pulwama 
6. Shahid Muslztaq Baba Slo i\tlushtaq /1/mwd BcZba Rio Drabga·m 

Pulwmna. 
By Order ofthe Government of Jammu and Kashtnir. 

No. Home/Pros/ 46/2018 
Copy to.:-

Sd/ -
. (R.K.Goyal)IAS 

Principal Secretar)' to the Government 
Horne Dt'partment 
Dat~dl l.Ofl .2018 

1, Director General of Police, J&K, Jammu. This has rd'C.rence to his letter No. 
Legal/Sanc-28/S/201814·7184-86 dated 01/01/20 1 s. The CD file in original 
is returned herewith, receipt of which may l<indly be acknowledged. 

2. Secretary to the Government, Department of L.t" . .l usn ce & Parliamentary 
Afrairs. (w. 7.s.c.) 

s. Private Secretary to Principal Secretary w the Government, Home 
Department. 

4. Stock file. 
'"I 

A~"- n '~ 11~ o-)tf o· 
D eputy Secretr:/.y t1> the Government 

Horne OqJartrnent 


